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13.09.2019 -  Earlier the matter was taken up on 22nd  August, 2019 but 

nobody appeared on behalf of the Appellant.   Learned counsel for the 

Respondent was present.  The matter having not taken up on merit, we adjourn 

the matter for today.  Today also, nobody appears on behalf of the Appellant.   

 Mr. T.N. Durga Prasad, learned counsel appears on behalf of the 1st 

Respondent.   

 In view of the non-appearance of the Appellant, we dismiss the appeal for 

non-prosecution. 

 

 [Justice S. J. Mukhopadhaya] 

Chairperson 
 

     

 
                    [Kanthi Narahari] 

       Member (Technical) 
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